
WHOLE TIME MEMBER AND FIRST APPELLATE AUTHORITY 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA 
 

7TH FLOOR, MAYUR BHAWAN, NEW DELHI 

DATED THE 25TH  OF APRIL 2019 

 

Appeal No. ISBBI/A/2019/00023 (F. No. BOARD – 12011/21/2019 – IBBI) 
 

Arising out of order dated March 2, 2019 under RTI Registration No. ISBBI/R/2019/00011 

 

IN THE MATTER OF  

 

Er. Kapil Arora                                                      ……….  Appellant 

       

V/s 

 

CPIO, Insolvency and Bankruptcy Board of India 

7th Floor, Mayur Bhawan  

New Delhi       ……….  Respondent   

      

ORDER 

 

1. The present Appeal No. ISBBI/A/2019/00023 dated 29th March, 2019, received by the office of the 

First Appellant Authority (FAA), Insolvency and Bankruptcy Board of India, New Delhi (Board) 

under the Right to Information Act, 2005 on 1st April, 2019 has been preferred by Er. Kapil Arora 

against the order of the CPIO, Dr. Anuradha Guru of the Board with respect to his RTI request, 

bearing Registration No. ISBBI/R/2019/00011. 

 

2. After perusal of the RTI application of  Er. Kapil Arora to the Board, it is observed that the appellant 

asked the following questions: 
 

A. Please provide certified copy of books of accounts (Income & Expenditure Account) for 

total amount collected till date in account of examination being conducted for getting 

registration with IBBI as Approved Valuer. 

B. Please provide total number of persons who have cleared the examination to become 

Approved Valuer as conducted by IBBI. 

    

3. The Respondent, CPIO, Dr. Anuradha Guru of the Board in reply to the RTI request of the appellant, 

bearing Registration No. ISBBI/R/2019/00011, opined that: 

 

 “A. Rule 4 of IBBI (Form of Annual Statement of Accounts) Rules, 2018 provides that the annual 

statement of accounts and balance sheet of the Board shall be forwarded to the Comptroller and 

Auditor General of India, for the purposes of Audit and the audited statements shall be laid before 

each house of the Parliament. 



The financial statements of the Board, for the year ending 31st March, 2017 and 31st March, 2018 

are yet to be placed before the Parliament. After the due process is over, the information will be 

available in public domain.” 
 

4. The appellant has preferred this appeal against the above stated order of the CPIO, Dr. Anuradha 

Guru of the Board in regard to question ‘A’ as stated in para 2, contending that he has just requested 

to provide the certified copy of income & expenditure account for amount received on account of 

examination being conducted for getting registration with IBBI as Approved Valuer.  

 

5. The present RTI appeal has been examined and I have perused the information in respect of the 

queries raised in the RTI application. The appellants wants to know the amount received on account 

of examination being conducted for getting registration with IBBI as Approved Valuer. 

 

6. In view of the above, the CPIO is directed to provide the total amount collected from applicants 

towards Valuation Examination fees by the Board till 31st March, 2019. 

 

Sd/- 

                                                                                                       (Dr. Navrang Saini) 

Whole Time Member and First Appellate Authority 

 

 

Copy to 

1. Er. Kapil Arora  

 

2. CPIO, Insolvency and Bankruptcy Board of India 

7th Floor, Mayur Bhawan  

New Delhi 

 

 


